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I would beg of the House once again 
not to connect thig Resolution or this 
discussion with any warlike prepara
tions of any kind or form, which 

might mislead others, for that is not 
the object. I should like this rifle 
training and these rifle clubs, even if 
there were perfect peace and content
ment in the country, and we were on 
the friendliest terms with everybody 
in the world at large. Even then, the 
establishment of these rifle clubs is 
necessary for the proper building up 
of the youth of India.

I would not take the time of the 
House any further. I would accept 
the amendment moved by my hon. 
friend Shri S. C. Samanta. with the 
addition that he has made to the same.

Sliri Ramachandra Reddi: I have got 
only a few words to say. I am very 
glad that the hon. Minister of Home 
Affairs has given a very generous ap
proach to the entire problem, and that 
he is anxious to accept the more 
comprehensive amendment that has 
been given notice of ,by Shri S. C. 
Samanta. 1 would therefore not press 
my Resolution.

But I may say that I was amused 
to hear our esteemed friends Shri 
Khardekar and Shri M. S. Gurupada- 
swamy; the one advocated militarisa
tion. while the other advocated steri
lisation.

An Hon. Member: Moralisation.
Shri Ramachandra Reddl: With

these few words, I beg to withdraw 
my Resolution, in view of the assu
rance that the amendment of Shri 
S. C. Samanta is to be accepted.

Mr. Deputy-Speaker: The hon Mem
ber must keep the Resolution.

Shri Ramachandra Reddi: But the
amendment is going to be accepted.

Mr. Deputy-Speaker; He may say
that he is accepting the amendment.

Shri Ramacliandra Reddi: I have
already suggested that I am accepting 
the amendment, and I am not going 
to press my Resolution.
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Mr. Deputy-Speaker: 1 shall now
put the amendment of Shri S. C. 
Samanta to the vote of the House. If 
that is accepted, the original Resolu
tion will go automatically.* The ques
tion is:

That for the original Resolution the 
following be substituted:

“This House is of opinion that 
with a view to inculcate discipline, 
marksmanship, initiative and 
leadership in the youth of India, 
Government should immediately 
provide all proper and practicable 
facilities to rifle training institu
tions in India.*’

The motion was adopted.

6 P.M.
RESOLUTION RE WITHDRAWAL

OF CADETS FROM THE NATIO
NAL DEFENCE ACADEMY

Mr. Deputy-Speaker: The House
will now proceed to discuss the Reso
lution of Sardar Hukam Singh. The 
time-limit fs one hour. It will flnish 
at 7. How long does the hon. 
Member propose to take?

Sardar Hukam Singh (Kapurthala 
—Bhatinda): Half an hour.

Mr. Deputy-Speaker: If he himself 
takes half an hour, then what about 
the Government'

Dr. Ram Subhi»  ̂ Singh (Shahabad 
South): What about others?

Sardar Hukam Singh: I will be 
very brief.

Mr. Deputy-Speaker: Fifteen minutes. 
He may take as long as he wants to 
take. But we have fixed one hour.

An Hon. Member: Fifteen minutes 
will do.

Pandit Thakur Da« Bhargava: (Gur- 
gaon): I would suggest that the hon. 
Mover may* take 15 minutes, then 15 
minutes for the Minister and the rest 
for others.

•Other amendments were deemed 
to have been negaUved.
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Mr. Deputy-Speaker: Immediately
after the hon. Mover concludes. I will 
^all upon the hon. Minister to speak. 
Let us see what the reaction of Gov
ernment is. Then we shall proceed.

Sardar Hukam Singh: There was a 
provision. Sir. that an additional half 
an hour would be allotted, if neces
sary.

Mr. Deputy-Speaker: All right.
Sardar Hukam Singh: 1 beg to

move:
“This House is of opinion that 

a Committee consisting of five 
Members of Parliament be ap
pointed to examine the system 
of withdrawal of Cadets from the 
National Defence Academy and 
to suggest remedial measures 
where withdrawals during the last 
1wo years have been found to be 
unsatisfactory” .
This is a Resolution of very great 

importance. It might be said others 
are of no less importance. But I feel 
so because this national institution of 
ours at Dehra Dun is performing a 

very heavy responsibility and it is the 
concern of everybody without affilia
tion of any party so that they must 
be interested in the progress that it 
makes or the way in which it func
tions. I am glad to find that besides 
myself, there are several Members in 
the ruling party who have given no
tice of the same resolution.

Pandit Thakur Das Bhargava: This 
-expression is distasteful. We are all
.servants.

Sardar Hukam Singh: Therefore, I 
anj gratified to find that even Congress 
Members—some of them— ĥave given 
notice of the same resolution. Now, he 
ought to be satisfied.

That encourages me in my convic
tion that this Resolution very
ureat importance.

It would be, I should say, Known to 
every hon. Member of this House how 
difficult it is to get admission to the 
National Defence Academy. There is 
a complicated procedure followed for 
fbe admission of cadets. In the first

instance, a candidate or applicant has 
to appear before the Public Service 
Commission in an all-India competi
tion. After he is successful there, he 
IS produced before the Services Selec
tion Board. This Board, I should say, 
consists of various experts in every 
line and men of mature judgment 
Some psychiatrists are also associat
ed in that interview, who even claim 
that they can find out and judge the 
hidden qualities of a cadet as well. 
The Services Selection Board exami
nes the quality of leadership and 
the personality of a candidate in all 
respects and tests the candidate in 
all manners humanly possible. At 
least this is the claim that they make. 
In short, the Selection Board has to 
assure itself and give a verdict that 
the candidate possesses all the quali
ties that go to make an officer in the 
Indian Army. During this process of 
interview that is held there, the candi
date is subjected to great hardships 
and difficult tests—physical as well 
as mental. Sometimes it has been 
found that in those physical exercises 
and physical tests several candidates 
broke their limbs and bones as well. 
Government are aware of that because 
they get an undertaking from the 
candidate that if such a thing hap
pens, then certainly Government 
would not be responsi*ble for any 
compensation for the injury that the 
candidate receives during those tests. 
It is not only a theoretical provision 
there, but it has been found that 
several persons there have received 
injuries, because that was a condition 
and never has any compensation been 
claimed. Above all. after the candi
date has stood those tests—first, of 
tjhe U.F^S.C., and subsequently of 
the Selection Board—he is put before 
a medical board and after satisfying 
itself in all respects the medical board 
gives a certificate to the effect that 
that person, that candidate, is fit for 
service in the whole world.

From this it will be clear how 
complicated is the procedure and what 
checks over checks are put before ad
mission is granted to a candidate who 
wants to seek it in that institution. It
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will be better, I suppose, if I read 
some portions from the Defence 
Science Jumal where there is an 
article by Dr. Sohan Lall, Chief Psycho
logist, Ministry of Defence. He has 
said about these admissions:

carcful examination of this 
sysitem of selection reveals that 
the written examination aims at 
measuring a candidate’s abilities 
developed by the exercise of cogni
tive powers. The interview, on 
the other hand» attempts to assess 
the personality traits of the candi
date by observing his behaviour 
pattern in the interview situation 
and interpreting it in the light of 
the biographical data obtained 

during the inter view... The intro
duction of phychological techni
ques in the process of selection is 
a development of this system.” 

Then he has further to remark:
“In 1941, Britain had evolved a 

system of selection lor officers 
m which psychological techniques 
were employed. It was an im
provement on the old American 
method used in 1917 inasmuch 
as it measured the intelligence of 
the candidates and also assessed 
their personalities. This me

thod was adoptfed after suitable 
modifications for the Indian 
armed forces in the year 1943.”
For the tests that are applied, he 

has to hay:
*'There is one disadvantage in 

the formal interview, namely, that 
it may not be possible during the 
short time available to the inter
viewer to be able to pierce through 
the masked behaviour of a candi
date’*.
Now they claim that by the present 

method even ‘masked behaviour* is 
revealed.

*The basic personality of a 
candidate can be seen either by 
a trained eye or by putting the 
subject under an emotional stress 
or by administering Projection 
Tests” .

Then about these Boards as well, he 
says:

“There are three methods of as
sessing a candidate’s personali

ty. The first is tttie method of 
formal inter view... The second is 
that of putting a candidate in 
situations which are mainiatures 

of those which he is likely to come 
across during his service career 
...The third is the method of 
using the projective techni
que .... A list of qualities of perso
nality has been prepared. This 
has been arrived at by condensing 
the opinions of over 250 senior 
officers of the Indian Army with 
regard to qualities which, accord' 
ing to them, an average officer 
should possess.”
The abject of my reading these pas

sages is to demonstrate and to show 
clearly how difficult tests arc applied 
there and every caution is taken to 
see that really the candidate possesses 
those qualities that are required of 
an officer who is to be in the Indiar- 
Army?. Finally, when he concludet 
the article, he says:

“It will be noticed, therefore, 
that there are so many agencies 
connected with the selection pro
cedure tHat the chances of any 
irregularities being practised un
noticed are very small. The num* 
ber of checks under which the sys
tem works ensure the greatest 
measure of fairness that is pos
sible in human affairs” .

When this might be the case, -;ne 
wonders how it is that after so 
many checks and so many tests we 
find—when the candidate Is ad
mitted and he has been there for, 

say, two or three years—instances 
where those candidates have been 
withdrawn, asked to leave— r̂eJected 
And the chief ground given was that 
it was found that the officers did not 
possess offlcer-like qualities. Now. It 
is a very vague term. It is very 
difficult to assess, at least for others, 
whether really that was the case and 
those persons did not possess those 
qualities which were required of an
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officer in the Army. When once we 
find that these candidates were test
ed and found, by the Selection Board 
applying all those tests that human 
agency can devise, to possess all 
those offlcer-like qualities and, if after 
some time the duration in some cases 
is even two years or three years—the 
training authorities in the Academy 

come to the conclusion that these very 
persons lack those Qualities which go 
to form an officer, then we certainly 
come to the conclusion that either the 
original tests were defective and the 
claim that is made by the Government 
on behalf of those Selection Boards is 
very tall or......

Mr. Depaty-Speaker: What is the
percentage of persons so rejected’

Sardar Hukam Singh: That would
be for the Minister to say because ! 
have not been able to find out exact
ly the percentage. But. at the other 
place, the Minister was pleased to 
remark—I read—that it would not be 
more than 2 per cent. I read that in 
a debate, when Pandit Kunzru took 
up that question in a speech he made 
in the Council of States, he said that 
he was astonished to iRnd that people 
were being rejected after 20 or 25 
months of training. We can on ly 
conclude......

Mr. Deputy-Speaker: Has a Com
mittee been appointed?

Sardar Hukam Singh: If you want 
me to take it up now, I will do so.

Mr. Deputy-Speaker: As the hoii.
Member likes.

Sardar Hukam Singh: A Committcie 
has been appointed because there was 
a discussion. But that is a different 
Committee. That was on the 14th of 
November, 1953. The Committee has 
been appointed and Pandit H. N. 
Kunzru is the Chairman of that Com
mittee. The terms of reference are 
to find out whether the assessment 
of the cadets to the training at the 
National Defence Acatlemy and the 
corresponding institutions in the 
Navy and Air Force is fair and reason

from the National Defence 
Academy

able, and whether there is any scope 
for improvement with a view to reduce 
the number of rejections. The object 
is to find out whether the method is 
sound and fair and, if it is not, whe
ther there is any possibility or scope 
for reducing these rejections. It has 
been admitted even by the Government 
that there are rejections and they 
should be reduced somehow. But. my 
purpose would not be served by that 
resolution.

The Minister of Defence Organisa
tion (Shri Tyagi): That at least shows 
the vigilance of the Government.

Sardar Hukam Singh: I congratulate 
the Minister for Defence Organisation 
that he is so vigilant that even my re
mark gets a quick reply.

My point is that that resolution does 
not fulfil the purpose that I have in 
mind because, I want, in addition to 
that enquiry and assessment, that 
cases where the Tribunal or Commis
sion that is appointed find that with
in the last two years—it will not 
be possible for that Commission to 
come to any conclusion until they takê  
up individual cases—on account of 
the whims and caprices of certain 
officers, certain cadets have been with
drawn and there has been some un
fairness or injustice to them, they 
should have the competence as well 
to set them right. That is the object 
of my Resolution. If the Govern
ment are prepared to add that term to 
the original terms of reference that 
they would be competent to go into 
that question as well and set right 
those cases where they come to the 
conclusion that the rejections or with
drawals were not correct, then my 
purpose would have been served. Of 
course, I have asked for a Parliamen
tary Committee. That can also be done 
by having one or two Members added. 
Even if the Government thinks that 
there is no need to have any other 
Member, then too, I would not persist 
But the terms of reference should in
clude that, when they come to the 
conclusion that there has been in
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justice done in some cases, then, cer
tainly, they should have the right, the 
authority and power to set those right. 
That is the main difference between 
my Resolution and the terms of re
ference of the Committee appointed by 
the Government.

Pandit Thakur Das Bharfi:ava: Then 
this would become a permanent com
mittee, which it is not.

Sardar Hukam Singh: it should be 
a permanent committee. Pandit Kun- 
zru also took objection to the Direc
tor of the Defence Academy being 
allowed to remain there because he 
was a foreigner. Of course, we might 
require some foreigners to continue 
for some time simply on the ground 
that he is a foreigner. But, when for 
our Commander-in-Chief we can find 
an Indian, there is no reason why, so 
far as training is concerned, we should 
not have any Indian, who could be en
trusted with this job of training the 
cadets jn the National Defence Aca
demy. We have also heard that in
stead of taking action in that respect 
the Government has been pleased to 
give an extension to that gentleman 
against whom manv comolaints are 
coming out.

Now. reverting to my own Resolution 
again. I have this much further to say 
that after the tests by the Selection 
Boards—for whom the Government 
claims perfection and spends lakhs of 
rupees on advertisements and films 
that they have got this perfect sys
tem of selection—we fail to understand 
what there is that results in the 
comolaints that trainees are being 
withdrawn or relected after under
going so many months of training.

If the flr.st system has an.y defects, 
then that should be amended. But, 
if we claim, as the Government does, 
that that system is perfect so far £s 
is humanly possible, then we have to 
see what other defects there are ti.at 
these training authorities find two or 
three years later that these cadets lack 
offlcer-like qualities. My first objec
tion is this. These candidates are 
sent to the Academy for training. The 
selection is made by the U.P.S.C. and

the Selection Board. They have select
ed those candidates. It is for training 
that they are entrusted to the Academy. 
They have to train them and not to 
carry on fresh selections, and say this 
one we will have and that one we 
reject. It is not the business of 
the National Academy to scrutinise at 
a later stage that this boy does not 
suit the purpose that he has to serve. 
The selection has already taken place.

The second way of thinking is that 
these are persons who have been given 
permanent commissions. Among the 
professors or teachers who are in 
charge of this training, we have a 
num.ber of temporary Commissioned 
Officers and Emergency Commissioned 
Officers—those who were themselves 
considered not fit for permanent com
missions. It would certainly be a 
queer thing to entrust these boys to 
those persons who could not pet 
permanent commissions themselves. 
That is another anomaly that exists.

The third thing that I came to know 
of is that there were some members 
of the staff who had come from the 
State Forces. I have nothing parti
cular to complain against the State 
Forces. Of course, when the integra
tion took place, there was a test ap
plied to them. But that test and the 
passing in that test does not mean 
that those State Force Officers have 
passed through the original 
tests that are required to be under
gone by these ca(*«»*<«. They had never 
an opportunity, in tile Princely States, 
to undergo those tests. They may be 
good soldiers or officers who may go 
and work in the field. They might 
have some practical experience. But 
in this National Academy they have 
to teach the cadets things which they 
never learnt themselves. Therefore I0 
put persons—-a few they may be. but 
that does not matter—who never had 
such training and who cannot see into 
the character or hidden qualities of 
the cadets, in charge of the training 
of the cadets is something that looks 
odd to me at least

Then there are relegations also. 
This works very hard on the cadets
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of the National Defence Academy. For 
after some time even though it is 
found that the boy has made up 
for his deficiency, he loses his seniority 
and is put behind by about six months. 
When the boy is found to have come 
up to the standard expected of him, 
at the time of his commissioning his 
seniority should be fixed in relation to 
his date of enlistment in the Aca

demy,
The other complaint is that when

a cadet is relegated there is no
arrangement for special coaching. He 
is left to himself. If in the course of 
training, boys are found who are not 
able to keep pace with their col
leagues, they should be given special 
coaching in the subjects in which
they are found to be deficient. This 
is a complaint which is very often 
made, and I suggest the committee, 
if one is appointed, should go special
ly into this aspect of training.

I do not for a moment vouchsafe 
for the correctness of ally my state
ments; nor do I say that everjrthing 
I say is correct. I have nothing perso
nal against any individual officer, or 

member of the staff whether he be 
a foreigner or one of our own country
men. But it is commonly alleged that 
the whims and caprices of subordinate 
staff do play a ?̂̂ eat role in these 
relegations and rejection. The officer 
at the lop may be all right, but there 
is the danger of the likes and dislikes 
and small prejudices of persons <n 
charge of the training of these cadets, 
especially those who themselve* did 
not have such training, affecting such 
rejections and relegations. Even if 
there is the slightest element of truth 
in these allegations, it is but fit and 
proper that an enquiry is made and 
things set aright.

Shrl Alca Bai ShMtrl (Azamgarh
Distt—East cum Ballia Distt.—^West): 
Will it not give rise to a spirit of in
discipline?

Sardar Hukam Singh: Then. Sir.
when after two or three years of train
ing a cadet is rejected, though he may

have enlisted himself only for the 
army, a certificate is issued that he is 
not suitable for any of the armea 
forces. This is another matter which 
has to be seriously looked into. 
The candidate enlisted himself only for 
the Army and the test applied at the 
Academy was whether he would be a 
suitable officer for the Army. I fail 
to see why the certificate should ex
tend to the other wings for which he 
was never recruited and for which 
he was never trained. This certificate 
bars the entry of the cadet to other 
branches as well.

Then again when a candidate is put 
On the warning list and is to be re
jected he is at once deprived of his 
uniform, even before the order of 
confirmation comes from the Minister 
of Defence Organisation, or whoever 
else might be the deciding authority. 
Soon after the recommendation of re
jection is made the cadet, a young 
man who had a brilliant future be
fore him, is deprived of his uniform 
and subjected to indignity. This 
humiliates the cadet and demoralises 
him. The authorities at the Academy 
should at least wait till they get ap
proval or confirmation of their recom
mendation, before they punish the 
cadet and deprive him of all the 
privileges and concessions that he 
was enjoying. But even before they 
get the approval from above action is 
taken against the young man and for 
two or three weeks the cadet is kept 
like a criminal and subjected to an 
ordeal. This has a great demoralis
ing effect on the boy, as even to affect 

his future. Not only is it a punish
ment of the cadet but also of his 
parents who have spent so much 
money on his education and have 
also entertained high hopes that he 

would turn out to be an officer.

It is therefore very essential that 
we should find out whether the draw
back is in the initial selection. If it 
is so we have to remedy it. If it is 
found that the def«!t is not in the 
initi^ selection, there flbould be some
thing wrong with the training, b®-
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cause in the course of two or three 
years it is found that certain quali
ties which we adjudged to be in the 
candidate have evaporated!

This is a serious matter and should 
be gone into thoroughly and at least 
the cases of rejection that have taken 
place during the last two years should 
be enquired into.

Pandit ThaJiur Das Bharffava: How
many rases have happened?

Sardar Hukam Singh: 1 am not
aware of it: perhaps the hon. Minis
ter to tell us.

Mr. Deputy-Speaker: I will place
the Resolution before the House. 

Resolution moved:
“This House is of opinion that a 

Committee consisting of five Mem
bers of Parliament be appointed 
to examine the system of with
drawal of Cadets from the Na
tional Defence Academy and to 
:suggest remedial measures where 
withdrawals during the last two 
years have been found to be un
satisfactory.”
Shri Velayudhan (Quilon cum 

Mavelikkara—Reserved—Sch. Castes): 
On a point of Order, Sir, is this an 
administrative matter to be corrected 
Or rectified by a Resolution?

Mr. Deputy-Speaker: I do not see
any point of order in it. The House is 
always competent to give its own 
opinion and call upon the Government 
to take a particular course of action.

Shri Nambiar (Mayuram): It is
only a point of disorder.

The Deputy Minister of Defence 
<Sardar Majlthla); Sir, I am grateful 
to you for giving me this opportunity 
o f  intervening in the debate at this 
early stage, because I feel that there 
are quite a number of misunderstand
ings and I should like to remove them 
at the earliest opportunity.

To begin with let us consider the 
problem of rejection of cadets. Let 
me first take, as the fion. Member put 
it, the rejection rate, I shall give the 
House our figures and also of the

various other countries of which we 
know.

I should like to start off with 
America first. At West Point the 
percentage of withdrawals is 12-3. At 
the Naval Academy, again in the Unit
ed States, it is 12*73. In the Nether
lands Armed Forces it is 18 per cent. 
In Belgium it is 17*5 per cent. At 
Sandhurst, that is England, it is 8*7 
per cent. And at Kingston it is 40 per 
cent.

Sardar Hukam Singh: May I make
a request? It would be very helpful 
to the House if the hon. Minister also 
gives the period during which these 
withdrawals have taken place after 
their admission to the Institutions.

5 MARCH 1954 withdrawal of Cadets 1366
from the National Defence ^

Academy

Sardar Majlthla: If the hon. Mem
ber will bear with me for a moment 
I will give all that. Well, this was 
during the last three years, the 
average of the last three years.

Now I would like to come over to 
our own country. In the first J.S.W. 
course the percentage of withdrawals 
was 5*8; in the second course it was 
11-7; in the third course it was 71; 
in the fourth course it was 3*0; in 
the fifth course it was 3*8; in the 6th 
course it was 5*2: and in the 7th 
course, which was from 14th January
1952 to the end of 1953. it wa  ̂ 3 per 
cent.

Now, these are of the Joint Services 
Wing. These withdrawals, as you 
will see. Sir, are very very low as 
compared to the other countries which 
have had such a lot of experience.

Apart from this I would give the 
House further figures. The hon. 
Member was confining himself parti* 
cularly to the army. I will now give 
the House the percentage of with
drawals at Dehra Dun, that is in the 
Military Wing of the Academy. In 
the second course the percentage was 
3*6; in the third course it was 3*3; in 
the fourth course it was 4*4; in the 
fifth course it was 4*9; in the sixth 
course it was 6:6: in the seventh course 
it was 4*2: in the eighth course it wa!« 
1-5; in the ninth course it was 61; 
in the tenth course It was 2*4: In the
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eleventh course it was 4-7; and in the 
twelfth course it was 5-7. These 
again, are very much lower than the 
withdrawals in the other countries.

The hon. Member made out that 
the selection is very severe. It goes 
to the credit of the Government that 
they have got a system by which they 
pick up cadets and later on they do 
not have to suffer from their being 
not fit enough. There is a small per
centage which has to be thrown out. 
Mostly they get their commissions. 
It will not be out of olace to mention 
the system now.

To begin with, the Services Selec
tion Board hag been mentioned. i 
have not only seen it working but am 
intimately connected with it, and I 
should like to say that the tests which 
are given to the candidates in Selec
tion Boards have a scientific basis. 
Every effort is made to check up on 
the candidate. We see his potentiali
ties and we do give due allowance for 
his immaturity. It ig not that we 
judge him from the officer like quali
ties which we expect from the officers. 
We see that he has the potential to 
develop those officer Uke quaUties; and 
that is what we look for. Later on, 
during his training period, if we find 
that that particular candidate has 
not developed what we expected him 
to develop, we have to throw him 
out. 9

It will be quite pertinent here to 
mention how many people have been 
thrown out due to this lack of officer 
like qualities. I will again go back to 
the figures, and the House will per
haps be surprised to know— because 
the hon. Member made out such a 
case for it—that in the first J.S.W. 
course out of 190, two cadet# were 
thrown out for lack of these officer 
like qualities. In the second course, 
out of 111. again, two cadets were 
thrown out—^which means Just two 
per cent, while in the first case it was 
one per cent. In the third course, 
out of 98, one was thrown out. In 
the lourth course, out of 101 none 
was thrown out In the fifth course.

out of 183, three were thrown out. 
In the sixth course, out of 174, two 
were thrown out. In the seventh 
course, out of 103, one was thrown 
out. In the eighth course, out of 202, 
two were thrown out. In the ninth 
course, out of 215, three were thrown 
out. As regards the tenth course 
which was the last course I have not 
got the figures.

All this will conclusively prove that 
rejection is not done at the whim of 
the instructors. It is really after giv
ing the cadet every possible opport
unity, when We find ultimately that 
he has not got in him what we had 
expected from him, when he went 
through the Selection Board, that we 
are forced to say good-bye to him.

It will not be out of place, again, 
here to say that this action of send
ing a cadet away is not taken by the 
J.S.W. or the Defence Academy. Each 
and every individual case comes up 
to the Ministry through the various 
people and ultimately it is the MiiTis- 
ter of Defence Organisation himself 
who goes through the case, satisfies 
himself that it is really a fit case, and 
it is only on his finally saying so that 
a cadet is withdrawn: not before that. 
Therefore, that particular reference 
which the hon. Member made does 
not have any real justification.

The hon. Member, again, mention
ed that the cadets lose quite a bit. 
That is not correct, for the simple 
reason that if the individuals who are 
withdrawn have done two years in 
the Academy, they are as good as 
intermediates although they were 
matriculates to begin with. There
fore, the two years which the hon. 
Member thinks they have lost, they 
do not lose; because they go back to 
the college and continue with their 
studies without any loss of years. We 
are at the moment approaching the 
Universities to grant year to year re
cognition: In other words, if a person 
has done one year he should be treat
ed as equivalent to his having com
pleted the first year; and if he has
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done two years then he should be 
treated as an intermediate etc. so 
that that particular boy will not lose 
on that account.

Shri Algu Rai Shasiri: May I with 
your permission seek some informa
tion from the hon. Minister?
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He definitely does not lose finan
cially, because that is where the Gov
ernment comes in. All the expense 
on his training is borne by Govern
ment; it is at #?overnment expense, 
which is quite high, and he is not 
asked to reimburse the Government. 
So whatever education he gets, what
ever discipline he imbibes, whatever 
personality he develops is all at gov
ernment expense and is to his credit 
side and not debit side.

Again, i should like to mention that 
the Government considers life a very 
precious thing, particularly of the 
young men of our country. We do 
not treat them so lightly. Obviously, 
they are very precious to the country 
and very precious to their parents as 
well. It is with due regard to these 
that we ask them to go away. To give 
you a couple of examples Sir, I would 
take the case of the Air Force.

Mr. Deputy-Speaker: A committee
has t>een appointed to look into this 
matter. This is only a consequential 
one In case in one out of hundred 
cases the committee finds the with
drawal was incorrect, then what hap
pens to that. That is the simple 
point in this matter, I think.

Sardar Afajithia: I am Just telling
you what the hon. Member is doing 
by suggesting such a measure. I will 
give you the case of one cadet.

Mr. Deiraty-SiieaJcer: We will
assume that there is a hypothetical 
case....

Sardar Majithia: Why hypothetical?
I can give you half a dozen cases 
with very serious consequences, where 
even one boy lost his life because we 
persisted in giving him flying training 
and ultimately the plane crashed and 
he killed himself. That is a serious 
loss. How can you say that a cadet 
should be continued even if you find 
that he cannot do the job? That, 
incidentally, takes me to the other 
<luestion.
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Sardar Majithia: The hon. Member 
is quite right. In no other country 
are there Parliamentary committees of 
that type. As I was saying, the hon. 
Member raised the point that we 
throw vhe fellow out and he has got 
no place to go. It is not the case. In 
case a person is found unfit to make 
the pilot’s grade, he is certainly con
sidered in the Air Force for the navi
gation side. In case we find him lack
ing there, he is again considered for 
other service? and due consideration is 
given. It is only if we find that he 
cannot fit in anywhere, that we have 
to part company, and only then it is 
done. Quite a lot of cases, as I said, 
were brought up by Members of this 
House to the notice of the Minister for 
Defence Organisation. He again re
called those papers, went through the 
cases very carefully and it was found 
that the decisions arrived at were 
correct.

Apart from this, the hon. Metnber 
has put up various points about the 
hardships and injuries. I should not 
like to dwell on that because I coji- 
sider that there are no hardships. 
After all, when you are selecting
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officers, you have to get the best from 
the material that is available to you.

Sardar Hokam Sinffh: I did not
complain of hardships.

Sardar Majithia: WeU, I am glad
that the hon. Member agrees that we 
should not relax the standards. For 
another, reason too; we have studied 
this question very thoroughly and we 
have found that it should not be so. 
I will give you another case in which 
the pass percentage was rather high. 
In other words, possibly, the instruc
tors were not so ‘harsh*, as the hon. 
Member would call it. We found 
that when border line cadets went 
on to the Service, the number of 
accidents in the case of Air Force in 
that particular lot was very much 
higher than in the case of others. 
That again shows the necessity of 
checking up at every stage.

Apart from this I would like to 
make one point more, and that is that 
the Academy cadets are not treated 
lightly.

An Hon. Member: What about the 
Army?

Sardar Majithia; I am coming to 
that. The care given to their train
ing, as the hon. Members know, is 
very great. To begin with, a cadet 
is watched by his platoon commander. 
He is further watched by his 
company commander. He is again 
watched by his battalion commander. 
Then on top of that his commanding 
officer is watching all the cadets. It 
is not that one officer gets a funny 
notion about a particular fellow and 
he if} chucked out. A particular de
fect must be present in him, noticed 
by all the instructors, not by one 
but by so many instructors; not only 
that, in various ranks right from 
platoon commander up to the com
mandant who is a Major-General. It 
is checked up by all of them and If 
all of them agree, it is only then that 
they recommend to the Ministry and 
the Minister of Defence Organisation 
that the fellow is fit to be withdrawn. 
It is only under these circumstances 
that we do withdraw him.

A word must also be said about the 
Kunzru Committee to which the hon. 
Member has made a reference. It 
is On the cards that the Committee is 
going round visiting places and collec
ting evidence. We have in certain 
cases caught hold of cadets who were 
being thrown out and we did ask 
them if they had any complaints. I 
am glad to say that they have, with
out exception, said that they had a 
fair chance and that they really did 
not have the talent in them and that 
was why they were thrown out. In
dividual cadets are asked by the 
Commanding Officer if they have any 
suggestions or complaints. They have 
said that the instructors are very 
good and that they have nothing tO' 
complain aboutf. But, I should like.....

Sardar Hukam Singh: The cadets
who have been thrown out have no
complaint, but I have a complaint.

Sardar Majithia: Unfortunately,
the hon. Member does not know thê  
conditions.

Sardar Hukam Singh: i never
claimed to know them.

Sardar Majithia: The hon. Member 
knows only one side of the picture. 
Only if you had cared to come and- 
check up, you would find for yourself 
that the system evolved is very very 
fair and just and that it is the best 
that we can have. The results have 
proved that the system is working 
efficiently. Of course, there can be 
exceptions. The hon. Minister is 
there always to check up and see the 
instances of injustice whenever they 
are brought to his notice and remedy 
them. After all, he can do that. I 
have taken quite a lot of your time. I 
am very grateful to you and I should 
not take any more. With these re-̂  
marks, I hope the House will be satis 
fled. I therefore oppose this Resolu
tion.

Shri Dhulekar (Jhansi Distt.— 
South): I shall not take much of your 
time because the Mover has already 
explained all the circumstances about 
the selection as well as training of 
the cadets. He has also placed before- 
you the cases in which the Nationaf-
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Defence Academy trains cadets and 
after 2i years rejects them. I have 
also given deep consideration to the 
hon. Deputy Minister's remarks and 
I find that he has given very careful 
consideration to the points that he has 
submitted. But, I wish to tell you 
that he hag forgotten that the very 
appointment of a Committee and the 
opening words ot the Resolution of 
the Ministry of Defence clearly prove 
that the reactions of the Oflftcer cadets 
were not on these lines. The Resolu
tion says:

“New Delhi, 14th November,
1953.

.....To advise the Government
of India on matters relating to 
the rejection of Officer cadets 
during their training at the Na
tional Defence Academy......’’

The words that the Committee has 
been appointed about the rejection of 
the cadets clearly mean that some 
reports are certainly in the posses
sion of the Ministry of Defence which 
go to prove that there were certain 
defects somewhere and therefore the 
Government was forced to appoint a 
Committee. The terms of reference 
also show that. The same thing is 
repeated here also:

"Is the method of assessment 
of cadets during the training 
within the National Defence 
Academy and in the correspond
ing institutions of the Navy and 
the Air Force sound, fair and 
reasonable?**

I'hat means that there is some 
doubt in the mind of the Defence 
Ministry that the method of assess
ment was defective, that it was 
sound, fair and reasonable. Then It 
says:

“Is there scope for improving 
with a view to reducing rejec
tions?”

I submit that these words are very 
important. If my hon. friend the 
Deputy Minister is satisfied that as 
compared with other nations, two per 
cent, or one per cent, is quite satis-

placing these words in the terms of 
reference:
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“with a view to reducing rejec-
tions'7
Sardar Majithla: We would like to- 

reduce it as much as we possibly 
can.

Shri Dhulekar: If two per cent, or 
1 per cent, is quite satisfactory, why 
should you reduce it? If it were 1ft 
per cent, or 20 per cent, certainly you 
may reduce it. When the hon. Deputy 
Minister says that it is quite sati.s- 
factory, why appoint a Committee- 
Where is the question of going into 
all this investigation, going round 
the country and spending good money 
for reducing the rejections which are 
only 2 per cent., and 1 per cent. 1 
submit that the very position taken 
up by the Defence Ministry in this 
case is not correct. I would certain
ly not insist upon the appointment of 
a new Committee. I have certainly 
got a Resolution, but I shall request 
the Defence Minister that when a 
Committee has already been appoint
ed to reduce rejections, that Com
mittee may also be instructed to go- 
into the cases over the last two years 
and if there has been any injustice in 
any case, that cadet may be re-taken.
I do not at all mean in any way that 
Assessment should not be made 
properly, that no rules should be 
there, but the very appointment of 
the Committee means that there have 
been some injustices, some irregulari
ties, and therefore, if some people 
have been the victims of these irre
gularities, then that must be set right. 
So I hope justice will be done by 
expanding the terms of reference to 
this extent only that those caseg in 
which some irregularities have been 
found, in which people have been 
thrown out without reason, may be 
considered S3rmpathetlcally. That is 
my submission.

The Minister of Defence Organisa- 
Uon (Shrl Tyagi): i am glad that this 
Resolution has come and the Govern
ment is in the position of clarifying 
the is£<Ue. In fact, Mr. Dhulekar’scent, or one per cent, is quite satis- the iss<lie. In fact, Mr. Dhulekar’s 

factory, where was the necessity for objection seems to be, on the very
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face of it, quite relevant. He says 
unless there was something wrong, 
why did the Government appoint a 
Committee? I confess it is my mis
take. because, as I was receiving pro
posals of relegation...

Pandit K. C. Sharma (Meerut Distt. 
—South): Is the mistake to appoint a 
Committee or to have found the fault?

Shri Algu Rai Shastri: To appoint
the Ccmmittee it seems.

Shri Tyagi: As I was getting com
plaints about these cadets every time 
because no action could be taken un
less the Government gave their final 
decision, as I got one after another a 
few complaints. I and my colleagues 
objected as to why they should 
turned out after they have received 
two years’ training.

Shri Algu Rai Shastri: It was verv 
hasty.

Shri Tyagi: It was the very senti
ment which my hon. friend Sardar 
Hukam Singh has put before the 
House, and my other friend too. 
Biassed by these very considerations 
we went on discussing with the head- 
■quarters. They tried to justify their 
position. We felt it was justified. 
But then we wanted to further in
vestigate into the matter and And out 
if these relegations and rejection 
could be avoided. For that purposs 
the Committee was appointed.

Shri Algu Rai Shastri Weak-kneed 
policy.

Shri Tyagi: We took pretty good 
care to see that a non-Government 
Member of the Parliament sits as 
Chairman of the Committee. We took 
Dr. Kunzru who is known for his 
great interest in Defence matters 
and his judicious mind. He is also an 
educationist. There are other educa
tionists also. They sit on the Com
mittee and report to the Government 
as to whether th  ̂ system is really 
defective. Because the Committee has 
been appointed, it is not a proof of 
the fact that there is any defect al
ready existing. The only point is that

the Government wanted to be doubly 
sure that these rejections are done on 
a fair line and they add to the health 
of the Armed Forces and do no dispel 
people from coming into the Armed 
Forces.

Shri Aliiu Rai Shastri: Frank
admission.

Shri Tyagi: One point, however,
may be realised by the House. If 
individual cases of rejection are to be 
looked into by a Committee of the 
House, it will be a bad precedent. I 
must say, because the House will then 
sit in judgment ov^r decisions of the 
Ministry on cases of dismissal of 
those who are not Government 
servants yet, because those students 
are still students. They are simply 
selected. They are selected not for 
service yet. They are selected to 
deserve coming into that institution 
for training.

Then, the training is given, as my 
colleague has already said, at Gov
ernment expense. We train them, 
ana they do not lose any year of 
their education, because, even after 
two years’ training, if they have 
passed in academic subjects, practi
cally all the Intermediate Boards and 
Universities have agreed to take these 
boys back in the third year because 
fhey have finished two years here.

Sardar Hukam Singh: Are
cadets students from colleges?

all

Shri Tyagi: Yes. After two years 
are fini.shed and they have passed in 
academic subjects, they are recognis
ed as having passed the Intermediate 
examination of the Universities of 
India. It is recognised by the Union 
Public Services Commission, by tb'» 
Home Ministry and by the Univc 
ties. They can go and join an>. 
college in the third year and pass 
their B.A. examination atter two 
years.

Shri Damodara MeitOB' (Kozhi
kode); Since when are thesv conces
sions given?
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Shri Tyaffi: I think they have been 
there ior some time past, at least 
before j  took charge these concession.  ̂
were there. They are there ai 
present. There was one concession 
lacking, because the boy who wab 
rejected in the first year, after passing 
his ^rst year, was not t^en  in Uie 
second year by the colleges. 
I ’hat is one defect which still exists 
the colleges would agree to take the 
student in the third year course, onlv 
if he has undergone two years’ train
ing. But if a boy has left his training 
after one year, then, of course, the 
colleges would not take him into the 
second year, which they should do. 
About that proposal, we are still 
considering, and we shall see to that 
even those boys who give up the train
ing after one year do not lose anv 
year of their college career.

7 P.M.

1 subm it once again that the boys 

are educated not at the expense ol 
their parents, but at Governm ent’s 
expense. We are spending for them, 
and we are giving them full educa
tion— and perhaps better education—  
which they would otherwise receive  
in the colleges. That being the case, 
the choice m ust of course remain 
w ith Governm ent a  ̂ to which of them  
they should take, and which of them  
they should not. because they are not 
even apprentices. In the case of 
Governm ent servants, who are taken  
on probation, in the case of proba
tioners. Governm ent are not required 
to give any reason before they are 
discharged. If Governm ent are not 
satisfied w ith the work of any proba
tioner, he is given no notice, no 
fhargesheet is needed, no inquiry is 
needed, and neither does the House 
care to know how m any probationers 

"'governm ent have not confirmed or 
-Mve taken into regular service, I 
would submit that it will be going Uk» 
far if Parliam ent were to inquire int;» 
these Individual cases.

I sub^t that everybody should 
realise- and I hope my hon. friend 
the iVifver of the Resolution realises 
it perhaps more than I dc—tha' wo

757 PSD

should not do anything which will 
weaken the armed forces. There are 
matters of discipline on which some 
people are charged, and our army 
officers from one end to the other 
have already judged each case, and 
after that Government also have 
judged these cases. If they are to 
be reopened, i am afraid, the officers 
at the helm of affairs in the armed 
forces will lose quite a Ipt of their 
prestige. While justice is done to all 
officers, I as a Minister have taken 
particular care to see that the 
prestige of the Army Headquarters, 
the Naval Headquarters, and the Air 
Headquarters, is not in the least 
diluted. The prestige of the Com
manders-in-Chief of these armed 
forces must be above all things. 
Since they have taken decisions about 
the cadets. I believe perhaps It will 
be too small a matter for my hon. 
friend to press for the holding of an 
inquiry into each case. I would prefer 
very much his co-operation into an 
inquiry into the system, because that 
will deal with the policy in this re
gard, and any suggestion on a ques
tion of policy will always be welcome
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I can only assure thl* House and 
my hon. friend the Mover of the 
Resolution that as we have taken 
pretty good care, we shall not sleep 
over It, but every case will continue 
to be still further thoroughly examin
ed. I am very hopeful that the Com
mittee which is presided over by Dr 
H. N. Kunzru will give us some fur
ther Information on this point, and I 
hope that things will go well, and 
there will not be many complaints 
I do not think I have to say ansrthing 
more except that i appeal to tho 
sense of patriotism of my hon. friend 
not to interfere with the armed 
forces.

Sardar Hiiluun Singh: I would like 
to put only one question to the hon. 
Minister. If the hon. Minister or 
Government themselves have appoint
ed that Committee by mistake or 
otherwise, I presume that In order to 
come to a finding, they shall have to 
go into individual cases. Supposinn 
they come to a decision ilmt in a
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particular case,* justice was z»>t done 
and that the withdrawal of a candi
date was without ground, then shall 
there be any authority either for this 
Committee or lor the Minister, after 
such a conclusion is arrived at, to set 
it right? That is the very simple 
question I would like to put, leaving 
aside the question of appealing to 
my patriotism. If the House feels 
that it is not in the interests of the 
country, X am not particular to press 
my Resolution. Once the Committee 
has been appointed, let that Com
mittee remain. But if that Committee 
comes to a conclusion that in some 
particular case, the withdrawal was 
not Justifled, is there any remedy 
provided with the Committee or with 
the Minister or with Government to 
set it right?

Shri Tyagi; The Committee is not 
going to look into individual cases. As 
I have suggested, the Committee will 
inquire Into the method of selection 
and into the method of rejection. They 
will also see on what basis they are 
rejected. They will look into a few 
cases of the past also to make up their 
minds as to whether the manner in 
which they were rejected should be 
pursued in future Or not. Therefore, 
they will give Us their recommenda
tions as to in what manner we should, 
in their opinion, assess the capabilities 
and efficiency of the cadets who are 
educated there, I am sure their recom
mendations will be of great value and 
C:overnment will take advantage of 
them for future guidance. ’ But surely

they are not going to sit in judgment 
over the cases which have already been 
gone into and approved by Govern
ment.
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t ia  s irw y :

Sardar A. S. Saigal: Sir, through you, 
may I ask a question from the hon. 
Minister—whether the recommenda
tions of the Committee which has been 
appointed will come before the
House?

Shri Tyagi: Sir, I will see what the 
recommendations are. I cannot give 
an undertaking. But may I again
assure this House that I sit in this
House as the agent of the House? I 
am absolutely in their hands and 
unless there is anything which goes 
against the security of the country, I 
have little objection in putting my 
papers before this House.

Mr. Deputy-Speaker: Now, is it neces* 
sary to put it to the House?

Sardar Hukam Singh; I would like to 
withdraw it.

The Resolution was, by leave, with
drawn.

Mr. Deputy-Speaker: The House now 
stands adjourned till 2 p .m . tomorrow.

The Home then adjourned till Two of 
the Clock on Saturday, the 6th March,
1954.




